ACT No. V or 1874.

Passep BY e GoveErxor GExeraL or Inpra 1xv COUNCIL,

( Received the assent of the Governor General on the 100k
Mareh 1874 ).

An Act to invest the Assistant Commissioner in
charge of the Kullu Sub-division of the Kéngra
District with certain appellate powers.

'VVHEREAS the Assistant Commiggioncr in c¢hgrge Dreamble.
of the Kulln Sub-division of the Kdngra District

was invested with certain appellate powers in ecivil

cases by Act No. IV of 1870; and whereas the period

for which the said Act was to continue in force, has

now expired, and it is expedient to repeal the said

Act and to re-enact it without preserﬂ)ing any

period for its continuance; It is hereby enacted as

follows :— ‘

1. Act No. IV of 1870 (for investing the Assist- Repealof Act
ant Commissioner in charge of the Kullu Sub-division No. IV of
of the Kdngra District with certain appellate powers) 7o
is repealed. _

9. Notwithstanding anything contained in Act Assistant
No. XIX of 1865 (o define the jurisdiction of the S
Courts of Judicature of the Panjdb and its Depend- may hear
encies) the Assistant Commissioner or other officer for appeals.
the time being in charge of the parganas of Kullu,
Seoraj, Lahoul and Spiti, commonly called the Kullu
Sub-division of the Kangra District, may hear
appeals in civil cases from the decisions and orders of
the Tahsilddr of Sultdnptr, the Tahsilddr of Plach,
the Négi of Lahoul and the Nono of Spiti.

3. An appeal shall lie from the decisions and Appeal from
orders of such Assistant Commissioner or other officer Assistant
. ) B e . .7 Commission-
as uforesaid, Lo the Commissioner of the Iivision, in o’s orders.
like manner as though such decisions or:orders had
_ been
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been given by the Deputy Commissioney of the
District ; and the provisions of Act No. IX of 1873
(to prolong the law relatz’ﬁg lo A4 ppeals and Reviews
of Judgment in the Panjdib) with reference to the
Deputy Commissioner, shall he held to apply to such
Assistant Commissioner or other officer as afore.
said. ,

Commence- 4. This Act shall come into Operation on the

ment of Act. fijpst d_ay of Apl’ﬂ 1874, and shall a»pply to all cases
pending or lable to appeal in the Courts of the
Tahsilddr of Sultdnptr, the Tahsilddr of Plach,
the Négi of Lahoul, and the Nono of Spiti on that
date.
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